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Profits on Production of ‘77

8074. SHR]I G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

(a) whether there has been any

profits made by the Modern Bakeries

.on production of the drink ‘77 dur-
ing the year, 1877-78; and

(b) if not, whether Government
will consider to restructure the mar-
keting arrangements for ‘77'?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1I BHANU PRA-
-TAP SINGH): (a) Yes, Sir.

(b) Does not arise.
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Resettlement of Emergency Evicters

8075. SHRI SHAMBHU NAWY
CHATURVEDI:

SHRI RAMJI LAL SUMAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION b2 pleased to state:

(a) the progress that has been made
for the rehabilitation of those whose
houses had been demolished during
the Emergency;

{b) what is the likely time 1o be
taken in completing this process; and

(¢) in view of the regularisation of
unauthorised colonjes will Govern-
ment give precedence to those whose
houses were raised to the ground
without prior notice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND IRE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Dethi Development
Authority has reproted that in all 2167
applicationg were reccived by it from
the persons desiring rehabilitation
the same areas from whcre they were
uprooted during the cmorgency. 1t
hae already oprcroessed the case of al-
lotment of alternative nlots in Arjun
Nagar, Krishna Nagar, Yusuf Sarai,
Gautam Nagar and Shastri Nagar,
and made allotmenis i 168 persons.
Offers of allotment have been sent hy
Delhi Development Authority in ane.
ther 14 cases; 759 cases have bheen
rejected. The remaining cases are
under process. In addition, Delhi
Development Autherity is also cons-
tructing flats for rehabilitation of evic-
tees of Turkman Gate/Sarai Khali] in
the same areas.

The Delhi Administration has report-
ed that it hag received 10,300 applica~
tiong for allotment of alterantive plots
io the persons, who are not covered
by the Delhi Development Authority’s
Rehabilitation programme indicated
above. The Administration has set up
a geparate Rehabilitation and Resettle-
ment Cell, which has already proces-
sed 2,000 of these applications.:
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(b) and (c) The rehabilitation of
the persons uprooted during the emer-
gency is being given due priority on
its own merits as distinct from regu-
larisation of unauthorised colonies but
it is not feasible to lay down any
time limit for this purpnse.

Vegetable Seced Production Centre

3076. DR. VASANT KUMAR
PANDIT:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleused 1o
state:

(a) whether the World Bank }383
sponsored a Scheme to establish
Vegetable-Seed Productio, Centres;

(b) if so, how many and jn which
States these centres are operaling;
and

(c) whethey the Government has
the proposa] t¢ start Seed-Production
Centre in Madhya Pradesh if so, when
and its location?

THE MINISTER OF AGRICULTULE
AND JRRIGATION (SHiil SURJIT
$INGH BARNALA). (a) Vegetable

. %ed production is a component of the
Nationa] Seeds Programme, a World
_ Bank aided project. .

(b) The Centres are operating in the
States of Andhra Pradesh, Himachal
‘Pradesh, Jammu & Kashmir, Karne-
taka, Maharashtra, Punjab and Uttar
Pradesh.
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Complaints on Working of Cross-Bar-
Telephone Exchange in Delhi

8078. SHRI BALASAHEE VIKHE
PATIL: Wil] the Minister of COM-
MUNICATIONS be pleused to state:

(a) whether he hag received in-
fwmerable complaints against the
working of the existing cross-bar-
telephone Exchanges in the Capital;

(b) if so, compelling reasons to
change at Tis Hazari for providing
exchange at Tis Hazari for providing
10,000 lines despite the complaints
against such exchanges; and

(c) how many cross bar exchanges
have " bee,  commissioned i the
country and what are the reports
about their performance, indicating
the places where the cross-bar ex-
changes have so far been com-
missioned?

THE MINISTER OF STATE [N THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DFEO SAL): (a) No, Sir.

(b) Augmentation of exchange capa-
city in the area by 10,000 hnes was
essential to meet long pending de-
mands. This type of Cross-bar ex-
change has been working very satis-
factorily for the past one year at
Hauz Khas, New Delhi,

(c) At present, there are 87 jocal
crossbar telephone exchanges working
in the country. A statement contain-
ing a list of these exchanges and their
capacities is placed on the Tabie of





